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Petition(s) for Special Leave to Appeal (Crl) No(s).3334/2012

(From the judgenent and order dated 10/02/2012 in CRVWP No. 1281/ 2012,

The H GH COURT OF GUJARAT AT AHVEDABAD)

RAVI NDERSI NCH @ RAVI PAVAR Petitioner(s)
VERSUS

STATE OF GUJARAT Respondent ( s)

(Wth appln. for exenption fromfiling OT. and office report )

WTH SLP(Crl) NO. 4026 of 2012

(Wth appln.for issuance of non-bailable warrants of arrest and office

report)

SLP(Crl1) NO 4027 of 2012

(Wth appln.for issuance of non-bailable warrants of arrest and office

report)

Date: 13/02/2013 These Petitions were called on for hearing today.

CORAM :

HON BLE MR JUSTI CE P. SATHASI VAM

HON BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR
For Petitioner(s) M. KT.S. Tulsi, Sr. Adv.

in SLP(Crl)3334/12 M. Anmit Sharma, Adv.

SLP(Crl) 4026/ 2012 Ms. Hemant i ka Wahi, Adv.
SLP(Crl) 4027/ 2012 Ms. Pinky Behra, Adv.
Ms. Nandini Gupta, Adv.

For Respondent (s) Ms. Hemanti ka Wahi, Adv.
in SLP(Crl)3334/12 Ms. Pinky Behra, Adv.
Ms. Nandini Qupta, Adv.
SLP(Crl) 4026/ 2012 M. Uday U Lalit, Sr.Adv.
SLP(Crl) 4027/ 2012 M. Yogesh Ravani, Adv.
M. Shiv Mangal Singh, Adv.
Ms. Abhi nandi ni Sharma, Adv.
M. T. Mahipal, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Heard M. K T.S. Tulsi |earned senior counsel appearing for
the petitioner in SLP(Crl) No.3334/2012 and M. Hemantika Whi

| earned counsel for respondent State.
.2/ -
2.

Heard Ms. Hermanti ka Wahi for petitioner State i
Nos. 4026 & 4027/12.and M. U U. Lalit |learned senior
t he respondent at consi derabl e |ength.

Hear i ng concl uded.

The Court reserved its verdict.
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